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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

C.A. 30/92 in 
C.A. 45/91 in 

O.A. No. 24 7/88 
ix 

DATE OF DECISION 12-1-1993. 

Shri U.K. Modi 	 Petitioner 

Shri M.S. Trivdej 	 Advocate for the Petitioner(s) 

Versus 

Union of India and others 	Respondent 

Shri Aldi Kureshj 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. NV.Krishnan 	 Vice Chairman. 

The Hon'ble Mr. B .S. Hegde 	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? > 

Whether their Lordsbips wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal I 



Shri U.K. Mcxli 
1/3786 Soni Faija 
Moti Desai Pole, 

Surat. 	 Applicant. 

Advocate 	Mr. M.S. Trivedj 

Versus 

1. Union of India, 
. 	 Thrugh, Shri Director General, 

C.P.W.D, Ministry of Urban Developmert 
Nirrnan Bhavan, New Delhi. 

2, Shri R.L. Garg 
Executive Engineer (E) 
Central Elec. Division 
C.P.W.D. Ahrnedabad. 	 Respondents. 

Advocate 	Mr. Akil Kurehi 

ORAL J U D G E M E N T 
In 

C.A. 30 of 1992 in C.A. 45/91 

O.A.

In  

	

247/1988 	Date: 12-1-1993. 

Per Hon&ble Shri N.T,Krishnan 	Vice Chairman. 

Shri M.S. Trivedi for the applicant. 

Shri Akil Kureshi for the respondent. 
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TH oriHn 1 oc r H a Han corn lid vith. Tha 

r-,. bter was kept ending only for considrirg whether 

Lh 	cj: lic:rtt is entit lad to any costs. 

2. 	The 1 rieddvoc te for the Tlic nt subrniLLod 

tht th 	licnt do.s n.t went be ;resS this issue. 

iccordiegly , the contern b BpFJiCeti en is ClosOd 

and notices issued to th rsa: endents is clisch rqed, 
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hecjcie ) 

:Of11 er (J) 
( .V.Kiishnen) 

Vice ChH rraan. 
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